239 Written Answers

. Fansl of Chartered Acoountants
maintained hy Comuissioneps of
Income-tax

785, SHRI RAMAVATAR SHAS-
TRI: Wil] the Minister of FINANCE
be pleased to state:

(a) whether sub-Section 2A of
Section 142 of Income-tax Act 1961,
empowers the Commissioners af In-
come Tax for compulsory audit of
accounts of assessees;

(b) it so, the State-wise number
af such audits made during the last
three years;

(c) whether the Cammissioners of
Income Tax maintain any panel of
Chartered Accountantg for this pur-
pose; and

(d) if go, what are the nameg of
such Chartered Accountants of Bihar?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) Under the provisions of sub-
section (2A) of section 142 of the In-
oome tax Act, 1961 introduced with
effect from 1st April, 1976, the Income.
tax Officers have got powers to have
the accaunts of the assessee audited
with the previous approval of the
Cemmissioner having regard to the
nature and eomplexity of the accounts

af the assesse and the interest of the
revenue.

(b) Imformation is not  readily
available and is being eollected from
all Commissioners of Income-tax.

(¢) The Commissioneps of Income-
tax are requireq to draw a panel of
©hartered Accountants for special
sudit upder section 142(2A) of the
Income-tax Act.

(d) No such pane] hag been drawn
so far jy Bihar Charge.
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Permisgion to Private Banking Com-
panies to go Banking Busimess

796. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) what is Government policy re-
garding granting permission to pri-
vate Banking Companies;

(b) which of the private Banks
have beem issued licencas far doing
Banking business in the last five
years; and
[ S,

(c) what is the proeedure rfor
issuing such licences?

THE DEPUTY MINISTER IN THE
MINISTRY QF FINANCE (SHRI1
MAGANBHAI BAROT): (a) Under
the provisiong of Section 22 of the
Banking Regulation Act, 1949, the
competent authority to issue a licence
to a company for carrying on banking
business in India, js the Reserve Bank
of India  According to the present
policy, the Reserve Bank of India is
not in favour of allowing any new
bank to be floateq in the private
sector.

(b) No pnew Indian company in the
private sector has been jssued licence
for commencing banking business in
the last five years,

(c) After a company has been in-
corporated under the Companies Act,
1956, it i3 required to ebtain in licence
from the Reserve Bank of India in
terms of Section 22 of the Banking
Regulation Act, 1948, For thig pur-
pese, an application has to be made to
Reserve Bank of India in Form IIL
prescxibed under the Banking Reguls-
tion (Companies) Rules, 1949 fulfill-
ing certain condit ong required under
the Banking Regulation Act, 1940 and

t1e rules thereunder,





